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11)}’ remove the objections enter-
t_Y the Honorable and learned
0 the mo'ion of the Ifonorable
i notr f)(;l‘ Beugul,. The amendment
Fight, “l 0pose to give an appeal as a
% rcvigxlm” words used ‘were * may
Thg Tul Cd” not ¢ shall bo revised.”
Y Gx\i\‘u.ﬁ therefure permissive only,
Ry Perative, Under the Revenue
whi h reference had been
0 i S Lssio might at
it u]l‘lb an spplication for revisirm,
8D porg letent grounds were shown in
'l“item.?t th. He (Mr. Harington)
ge'ltle,?wved with the Right [Tono able
Wn o thit, in the face of t!
Y do, B ve of the
the .:("dud opinion  expressed by
who, Aeuterant.Govi ror  of Bengal,
U0 g, ;,wus-k’ellel'ully believed, was by
gl “8 favirable” to appeals, they
’l-nlmsm{nt to _"t'jeut the amendnieut
g ., on his recommenda'ion by
My, sl((jmh]o‘ Mewber for Bengal.
il)lulimmle((l)ﬁ.(»l‘) said, bis Heonorable
bey o riend had pronounced ap-
t samle “ curses.”  Speaking in
Woy] ‘a Yond senge, he (Mr. Scouce)
bhag o them “ blessivgs,” for, if we
2: .\Um_t‘;I‘l))tt_m.ls, we had better have
Ny |, of lirgt instance. He must
;’«bsulute € had a great leaning against
€ eou)g g(’:’mtlt i:;nd he should do all
. Me .
‘f‘:p?({s )pm(;[.}o[‘{lllh\l.;\N said,  bwo
]“1 UL gl n;'“ to him to be provided
itkg rot Ul 1fa person did not
SO\V‘\P o o, the Colloctor had the
1-”""11' d S8ess i in any sum which
1 ’”'hlm fuir, and as a penalt
toat, Waking he .,’.1 o ] .l ey
b e of gy return, he was liable
eit}made & B mndred Rupees. In ease
depm m,,.chl‘l::) ll'(l:L'urn, tl}:: Collector
“011(:! org ‘;::f 1, or, il he consi-
wviot g 4 su'ﬁicmqt proof to
h‘ldouf 8 party of having wiltull
o a8 potyy 2 vy
o7 return, then he sent him

V' Mao!
thg\*er of m:lllc‘}glstru.'tﬁ, who had  the
]’en,?"m”“tutmg him pay three times

hiy " Moy, Whicly he ought to have
it ( 4l 0“,; aud in addition inflict on
”laé Dourg tVe h‘l.mdred Rupees. Now
gy He pon ?lun} (the Chairman)
““]“n aﬂ“;‘l(")’ for not making a
”lu,ld Pibhop cry smuall, for a person
t“"h LR II;‘?{’ t3V§’<l lm_ndred Rup.es
g L0 Wl 3% of making a false ro-
by Bee 4 b would ho liable to
Woy| “105 the amount al which

¢ asdesvod; hesidos a tive
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of five hunlred Rupees. For in-
gtance, a person whose income was
one thousand Rupeesa year, would cavo
very littla to pay a fine of two hundred
Rupees for not making his return, and
would alwais omit to make it, 1o
therefore thought the penalty ought
to be severer than provided for by the
Section. Then again a person was
not bound to produce his books before
the Collector if the Assessor had over-
charged him. All ho had to do was
to appeir before the Collector with »
number of wituesses £ prove that he
had been overcharged, but the party
himself would not be put on his vath
unless ho wished it. Then, with regard
to appeals, he (the Chairman)
did not see why a Collector should not
be entrusted to decide what mnount
he should surcharge a person, when
the Magistrate had 1he power, in caso
of a false return, to make the person
pay treble the amount, besides a fine of
five hundred Rupees. How was the
Magistrate to know more than the
Collector what was the creble amount.

Mn., WILSON said that the reason
why parties were nob required to
produce any bo-ks or papers was that
the Commissioner had the power to
fix the assecssment at what he con-
ceived proper, and it lay on the party
himself to produce evidcnce, it he
Neased, to reduce that assessment.

Tue CHAIRMAN thought that
this would give encouragment to the
fubricativn of accounts.

After some further discussion the
consideration of the Bill was postponed,
and the Council resumed its sitting, -

‘The Couneil adjourned at 10 o’clock,
on the Motion of Sir Bartle Frere, till
to-1norrow morning, 4t 7 o’clock.

Wednesday Morning, July 11, 1860,
* PRESENT:

Chiof Justioe, tice-President,

in the Chair.

Hon'ble Sir H. B. E. H. Forbes, Iisq.,
I'rere, A, Sconce, laq,

Right Hon'ble J. Wil- l and

The Hon'ble the

HOM Nonbla Sir M. L.
H. 3. Harington, Esq. I Wolls.
INCOME TAX.

of the Day being read for
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i X e of the whole

the adjoursed Committe
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Council on the Bill “ for imposing
Duties on Profits, Professions, Trades,
and Offices,” the Council resolved it-
self into a Committee for the further
consideration of the Bill.

Mn. HARINGTON said that, at
the time the Committee adjourned
yesterday, they were discussing an
amendment proposed by the Honorable
Mewber for Bengal in Section LV of
the Lill, the object of which was to
allow a revision by the superior re-
venue authorities of certamn orders
passed by the Collectors. It had since
occurred to him that it would greatly
reduco the number of applications for
the revision propised to be allowed,
and thus to some extent remove the
objections which were felt by some
Honorable Members to such revision,
if, iu accrdance with a suggestion
which had fallen from the Chair yester-
day, some words were added to the
preceding Section, limiting the revision
in cases fulling under Section XLVI
of the Bill, and he begged therefore
to proposc the addition of the fullow-
ing Clause to Section LIV—

“ But no person who shall have been charg-
ed on an assessment made under Section
XLVII shall bo heard agaiust such charge
if ho shall have been served with a notice in
the manner prescribed by this Act, unless he
can satisfy the Collector or Commissioners that
his failure to make the return within the period
allowed in such notice was not unavoiduble,”

Agreed to.

The adjourned debate on Mr.

Sconce’s Motion to amend Section
LV was resumed.
, After some conversation, the Mo-
tion was by leave withdrawn ; and the
Section was passed after an amend-
ment, on the Motion of the Chair-
man, the efleet of which was to
render the dedision and assessment of
the Collector or Commissfoncrs un-
der that Section final, subjeet not only
to surclmr,r_v(kjn cnse of fraud, but also
to such revidion as might be provided
in the Act,

Tinw CIHAIRMAN  then moved
tho nddition of the following Clauses
to the above Section ;=

“ Qlause 2. - Wor the purpoce of correoting
any mistake in law or for deeiding any point
gpocially referred by the Collector, snch
agsessment, if nado by the Collector, may be ro.
vited on the applicatiou of the person ussesse
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by the authorities to whom tho Collecto” ]':
matters relating to the land revenul sof
subordinate, if they think fit so to do, U0 ot
sich rules as those authorities shall fr
time to time prescribe,

“ Clause 3.—Before any revision A
made, the apjlicant shail deposit Wit
revising authorities such amount as the
require to be depositel for the purP
covering costs as hereinafter mentione®: g

“ Clause 4,— Pending the revision, the ?sai
cant shall be liable to pay the Duty afore b
a8 if no such application had been madé: oiF
ject to a refund of such amount as the £
ing authorities shall direct.

* Cluuse 5.—If the revising aut
sider the applicution for the revision
been frivolous or vexatious, they m&Y
the applicant to pay such amount of coso“n
they may think reasonable, and such M:Jsi“d
shall be retained out of the amount deP
on account of costs.”
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S;r MORDAUNT WELLS ﬂ“t‘l‘,’;
he had no hesitation in saying th# g
amendment of his Ilonorable o0
learned friend entirely met his Othe“
tions, s it was calculated to strend
the hands of the Collector. riodh

The Clauses were severally &' e
and the Section as amende
passed. o8

Section LIX provided that a§9§Pe.
ments made by the Collector o gnab,
cial Commissioners shoul 'be f
subject only to surcharge i ©
fraud. (510"

Mz. SCONCE moved the_O"‘,o
of this Section and the substitv®
the followirg :—

L W
nob
“ If the person surcharged Sh"lilf 323110 by

the assessment, such asseasnent, ruvit"’d ";
the Collector, may be revised us P ade BY

Section LV of this Act; or if @ ﬂ‘,’):
Specinl Commissioner, may be TevI#. i
number, not less than two, of the

gioners aforesaid.” o

I

b
In proposing tho nme"dme: iad?

snid that it would suit the chun8
by the previous amendment. thougl,’t
Mr. WILSON said, be it
there should be no appest ® ,
cascs where persons of thetr ih (o’
cord applied to be asseS}ic‘_l by r ‘]}g
lector or Special L‘mmmssloﬂer( ihe!
sake of secrecy, laving ]nt')"i-vad ¥
election, they should be ©°°2 ,
abide by it. giom ¥
After some further dl(‘?"“d 4
Motion was put and negatlve:” ,um%
A verbal amendment W";, otio? fo

in Yection XXIV, on the b whd

Mr. Wilson, the effect of wh

"

owl! 8
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t ns(lﬁ the Government, wherever they
o 1t hecessary, to arpoirt Military
D"pu/trs and other Bur. peans, besides
Y Collectors, to act as a-sessors.

GCtions
Pai\sl
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M
of Rl?]: W,ILSON moved the omission
Alrenq 8 85 of Section XCVII as being
.y provided for by Rules 31 and

. XCIV and XCV were
Iﬂed 80 as to staud afier Section

of the san .
10 8 s
: gl‘(_eed to ection
he‘:ﬁ)‘?lon COXVIII was passed after
sect’}] amendinent.
medl(’“S‘ CCXIX and CCXX were
of Wi h’”tel‘ amendments, the effect
or Wil:? “Wns to increase the penalty
deliye,, llils{y neglecting or refusing to

8e 8, returns, &c.

“uthf,i}"“ CXXI1 (which proposed to
Song, % tho Collector or Commis-
Partiog to setlle differences between
g mlrespectmg deductions to be
on gy, yaccount of Duties) was omitted
Whe th otion of Sir 13arnes Peacock,
0 pogy Ought that parties should be loft
‘ﬁlyes'esu‘?h matters between them-

My
Bij be WIiLson then moved that the

Tapp;
,‘;‘gl'eedl t:)"ted as amended.

. le . ;
adj, rn:"nsldemtlon of the Bill was
ltg Sittiy, aud the Council resumed

l]e A .
:‘1 the MO‘:‘CII ur?j-vurned at 10 o’clock,
°~m0m,o‘° lon of Bir Bartle Frere, till
¥V mMorning at 7 o’clock.

D
hursday, July 12, 1860.

oM
d&}’ presg:ﬁ’er of the Council was this

e e e
Saturday, July 14, 1860,
The Hopy,) Prusent:
Hop 8 the Chief J ustice, Vice- President,
I""ble Sie | 1 the Chuir.
Rig}:‘"e- L B. E. | 1. Forbes, Esq.,

t l( ~
3 on'ly ) A. Sconce, Esq.
y ?jn' to 3. Wil and v

"9l Hon'ble 8i
X X n'ble 8ir M. L,
gton, B, Wells,

P
UBLIg CONVEYANCES,

o 1B QL
' theLLRK presented a DPetition
Blabitants of Caleutta

[JuLy 14, 1860.]
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conrerning the Bill * for regulating
Public Conveyances in the Towns of
Caleutta, Madras, and Bombay, and the
several stations of the Settlement of
Prince of Wales’ Island, Singapore,
aud Malacca.”

Mr. SCONCE moved that the
above Petition be referred to the Se-
lect Committee on the Bill.

Agreed to.

INCOME TAX.

Tar CLERK also presented a Pe-
tition from Proprietors of permanently
gettled estates in Bengal, Behar and
Orissa, against the Bill ¢ for imposing
Duties on Profits arising from Pro-
perty, Professions, Trades, and Offices.”

PAPER CURRENCY.

®

Tar CLERK reported to the Coun-
¢il that he had received, by transfer
from the Financial Department, a copy
of a Despatch from the Secretary of
State, on the subject of the introduction
of a Paper Currency for India

Mr. WILSON moved that the above
communication be printed.

Agreed lo.

DEBTORS AND CREDITORS.

The Order of the Day being read
for the second riading of the Bill
“for fucilitating arrangemeunts between
Debtors and Creditors™—

Ste MORDAUNT WELLS suid, he
had already so fully explained the ob-
jects of this Bill, that he would not
trouble the Council with any further
observations in respect to 1it. He
would only mention that the Bill, as it
now stood, applied only to Bengul ; and
as he thought it desirable that its pro-
visions should be extended to the other
Presidencies also, he proposed, before
moving the second read'ng of the Bill,
that the words ‘“‘at Forl St. Georae
or at Bombay” be insorted afier the
word “ Bengal,"” in the LO0th li.e of

Lion I )
Sefi‘blll(;] VICE-PRESIDENT, in pu'-
ti n, said that he th-ught

ting the ques .
it v%ery dgsimble that the other 1.)1‘681-_
dencics  should have the benefit of





